
Factual Report in the matter of Kamal Tiwari V/s Union of India 

& Ors. (OA No. 97/2022) as per the directions of Hon’ble NGT, 

Central Bench, Bhopal 

 

 

Background 

 

In the case filed by Sh. Kamal Tiwari against Union of India& Ors. 

before the Hon’ble National Green Tribunal, Central Bench, Bhopal, 

the applicant Sh. Kamal Tiwari has raised the issue of encroachment 

on the forest land and violation of environmental rules by continuous 

discharge of untreated effluent by industries through drains 

constructed by RIICO in the Industrial Estate Developed in an area 

which is covered by presently declared Nahargarh Wildlife Sanctuary. 

 

Order 

 

Hon’ble NGT Central Bench in its order dated 25.09.2023 has 

directed: 

 

“6.In view of the contention raised by the respondent and the 

allegation of the applicant we deem just and proper to call a report 

from a joint committee consisting: - 

i. Representative from MoEF&CC 

ii. Representative from the Additional Chief Secretary, Forest 

and Wildlife, Govt. of Rajasthan. 

iii. One representative from Principal Chief Conservator of 

Forest, Govt. of Rajasthan.  

iv.  One representative from State Pollution Control Board, 

Rajasthan 

7. We direct the committee to visit the site analysis the violations 

and take remedial actions. In case of violation by the any person 

the environmental compensation must be assessed according the 

rules and parameter laid down by the CPCB.  

8. Learned counsel appearing for the applicant has submitted that 

the action of the respondents is for filling the forest area/forest 

land for expansion purposes. 9. Learned counsel for the RIICO has 

submitted that the RIICO is only service provider and the 

construction of nallah is being done in the khasra no. 3. The 



question is as to whether the service provider has any 

responsibility to provide the necessary facility for discharge of 

water or not and if there is any discharge of untreated water then 

responsibility to maintain it and to take remedial actions.  

10. The Rajasthan Pollution Control Board has filed the 

compliance report in which it has been narrated that 2 or 3 

industrial units were found discharging waste water outside the 

unit and necessary notices have been issued. In response to the 

above contention, learned counsel for the applicant has submitted 

that there are approximately 300 units operating there and 

Pollution Control Board has found only 2 or 3 units discharging 

their untreated water outside the unit and having no treatment 

facility.  

11. The committee referred above have to examine all the matters 

and submit the report and violation of environmental rules. The 

committee has further to examine as to whether any treatment 

facility of untreated water are available or not and the persons 

responsible for not complying the environmental rules. 12. The 

report of the Joint Committee be filed within three weeks.” 

 

A Joint Committee has been constituted based on the 

nominations received from MoEF&CC, Environment Department 

and RSPCB. Copy of the nomination dated 16.10.2023 from 

MoEF&CC and Order dated 26.10.2023 of Joint Committee 

constitution from Department of Environment are enclosed and 

collectively marked as Annexure-1.  A meeting was held on 

27.10.2023 and 29.10.2023 in the Regional Office, Jaipur 

(North), RSPCB and representatives of MoEF&CC, Forest 

Department, Environment and Climate Change Department & 

RIICO. Subsequently a field visit was organized with the 

representatives nominated in Joint Committee. Copy of the 

Office Order regarding field visit is given at Annexure-2. Besides, 

Sh. Kamal Tiwari was also requested to join the meeting and 

appraise the committee about the issue. Copy of the attendance 

sheet of the participants attached and marked as Annexure-3. 

 



Field Visit 

The following persons conducted meeting and the field visit on 

27.10.2023 and 29.10.2023 in connection with this case: 

(i) Sh.  Mahesh Dutt Purohit, Scientist- D, SRO, Jaipur 

MoEF&CC, GOI. 

(ii) Sh. Vijay Sharma, Regional Officer, Rajasthan State 

Pollution Control Board, Jaipur(North). 

(iii) Sh. Ghazanfar Ali Zaidi, ACF Nahargarh Sanctuary, 

Jaipur. 

(iv) Sh. Dheeraj Nakra, Environment Expert, Department of 

Environment and Climate Change, Government of 

Rajasthan. 

(v) Sh. K.K. Kothari, Senior Regional Manager, RIICO, VKIA, 

Jaipur (Special invitee) 

 

Following officers were also present during the visit: 

(i) Sh. Raghuveer Meena, Technical Assistant, Forest 

Department, Jaipur. 

(ii) Sh. Rajendra Jakhad, Range Forest Officer, Nahargarh 

Sanctuary. 

(iii) Sh. Om Prakash Shardul, Senior Scientific Officer, RO, 

RSPCB, Jaipur (North) 

(iv) Sh. Rajeev Agarwal, RM, RIICO, VKIA, Jaipur 

(v) Shri Kamal Tiwari, Petitioner in the Hon’ble NGT (Central 

Bench) O.A. No. 97/2022 

 

Observations 

 

During field visit and on perusal of records, it was observed that: - 

(i) The impugned drains (Two Pacca Drains) near road no. 9-

F-1 and 9-F-2 respectively of approximate dimensions 6 

meters width and 3 meters depth have been constructed by 

RIICO in Vishwakarma Industrial Area on the land 

belonging to the RIICO in which untreated domestic and 

industrial waste water is being discharged in Nahargarh 

Wildlife Sanctuary. 

(ii) It is pertinent to mention that quantity of the waste water 

being discharged was very less, however there are 



possibilities of enhancement of flow and quantity of 

untreated effluents considering the industrial operations in 

VKIA.   

(iii) Ponding of waste water was also observed in khasra No. 10 

belonging to the Nahargarh Wildlife Sanctuary. 

(iv) Representative of Forest Department informed as under: - 

a) That the said Khasra no. 3 was part of reserved forest as 

per reserved forest notification of 1961 (Annexure-4). In 

1971, Khasra No. 3 of forest land was released to RIICO 

for industrial purpose (Annexure-5).  The boundaries of 

Nahargarh Wild Life Sanctury were notified in 1980 

(Annexure-6). In year 1998, an order regarding 

Nahargarh Sanctuary issued by the District Collector in 

which two areas were decided namely “Reserved Forest” 

and “Described Area”. In Described Area, many rights 

and concessions have been given to local residents and 

other government agencies. (Annexure-7) 

b) That the parts of drains have been constructed upon 

Khasra No.10 and Khasra No.3. The Khasra No. 10 is 

forest land and Khasra No. 3 belongs to RIICO 

(Annexure-5), Khasra No.3 falls in the described area 

and Khasra No. 10 falls in Reserved Forest (As per 

District Collector order of 1998) of Nahargarh Wildlife 

Sanctuary. It is further to submit that as per KML file of 

Nahargarh Wildlife Sanctuary uploaded on the website 

of Department of Forest (Annexure-8) also, it appears 

that both these khasras are falling in Nahargarh Wildlife 

Sanctuary. 



c) It has also been transpired from report of surveyor 

belonging to forest department (Annexure-9) that RIICO 

has levelled the land of Khasra No.10 and Khasra No.3. 

d) FIR No. 34/2060 dated 22.01.2022 has been registered 

by the Range Forest Officer, Nahargarh Wild Life 

Sanctuary (Annexure-10) against contractor of RIICO 

and a penalty of Rs. 2 Lakh INR has been imposed in 

forest offence making nallah and draining waste water 

in sanctuary area. 

(v) Representative of RSPCB informed that catchment area of 

both the drains was discussed with RIICO in Sept, 2023 

and as per the identification of the area, copy of the map 

provided by the RIICO enclosed (Annexure-11), RSPCB 

conducted survey of 267 units in the catchment area. 

RSPCB has initiated action of imposition of Environmental 

Compensation against the units found discharging 

industrial waste water outside the premises.   

Conclusion 

(i) Two impugned drains (Two Pacca Drains) near road no. 9-

F-1 and 9-F-2 respectively of approximate dimensions 6 

meters width and 3 meters depth have been constructed by 

RIICO in Vishwakarma Industrial Area on the land 

belonging to the RIICO in Khasra No. 3 and a part in 

Khasra no. 10 of the Forest land through which untreated 

waste water is being discharged in Nahargarh Wildlife 

Sanctuary. 

(ii) It is pertinent to mention Khasra No.3 land belongs to 

RIICO, and, as per the official KML file uploaded on the 

website of Forest Department, this khasra is falling under 



the Nahargarh Wildlife Sanctuary. Further Khasra No. 10 

is forest land. 

(iii) Forest Department has already imposed penalty on 

contractor of RIICO on activity of construction of drains 

carried out by RIICO on Khasra No. 10 and the case is 

compounded.  

(iv) Discharge of waste water through the drains constructed 

by the RIICO still continues in a very low quantity and 

finally it is getting accumulated on the adjacent forest 

land.  

(v) In order to identify the sources and quantum of waste 

water generated, RSPCB conducted survey of 267 units in 

the catchment area of impugned drains and action has 

also been initiated for imposing Environmental 

Compensation against the units found discharging 

industrial waste water outside the premises. 

(vi) That the RIICO is not having any plan for treatment and 

final disposal of trade effluent as well as sewage generated 

from the Vishwakarma Industrial Area (VKIA). Further the 

RIICO has not obtained Consent to Establish and Consent 

to Operate for VKIA. In this regard a letter has also been 

issued on dated 25.08.2023 from the Member Secretary, 

RSPCB to MD, RIICO to obtain Consent to Establish and 

Consent to Operate for all the RIICO Industrial Areas. Copy 

of letter dated 25.08.2023 enclosed (Annexure-12) 

 

Recommendation 

(i) The committee is of the opinion that any activity proposed 

on any parcel of land of RIICO which falls under the 

Nahargarh Wildlife Sanctuary, a prior intimation and 



necessary approvals under the prevailing rules must be 

obtained from the State Forest Department. 

(ii) State Forest department shall ensure that no construction, 

levelling or any other non-forest activity is done on the 

forest land of Khasra No.10 and the existing construction 

of drains upon this Khasra No.10 be demolished being in 

violation of Forest Conservation Act, 1980 and Wildlife 

Protection Act, 1972. 

(iii) Waste water reaching to the forest land through the drains 

constructed by RIICO needs to be treated and diverted to 

gainful purposes ensuring no discharge on forest land. 

(iv) The RIICO must immediately prepare a detailed plan 

incorporating treatment of industrial and domestic effluent 

being generated from the industrial area along with plan 

for re-use of the treated waste water in industrial units or 

for other gainful purposes. 

(v) That RIICO should ensure that no treated or untreated 

effluent be allowed to reach the forest land. 

Enclosures 

(i) Copy of order for constitution of the Joint Committee 

(Annexure-1). 

(ii) Copy of the Office Order for Field Visit (Annexure-2). 

(iii) Copy of the attendance sheet of the participants 

(Annexure-3) 

(iv) Reserved Forest, Nahargarh Notification of 1961 

(Annexure-4). 

(v) Order for Land Released to RIICO in 1971 (Annexure-5) 

(vi) Nahargarh Wild Life Sanctury Notification in 1980 

(Annexure-6). 



(vii) Notification regarding Nahargarh Sanctuary declared by 

District Collector, 1998 (Annexure-7) 

(viii) KML file of Nahargarh Wild Life Sanctury as uploaded on 

website of Forest Department (Annexure-8) 

(ix) Report of surveyor belonging to Forest Department 

(Annexure-9) 

(x) FIR No. 34/2060 dated 22.01.2022 has been registered by 

the Range Forest Officer, Nahargarh Wild Life Sanctuary 

(Annexure-10) 

(xi) Copy of the catchment map provided by the RIICO enclosed 

(Annexure- 11) 

(xii) Copy of letter dated 25.08.2023 enclosed (Annexure-12) 

 

 

 
  

 

Sh. 

Ghazanfar Ali 

Zaidi,  

 

Shri Mahesh 

Dutt Purohit 

Shri Dheeraj 

Nakra 

Sh. Vijay 

Sharma, 

 

ACF 

Nahargarh 

Sanctuary, 

Jaipur. 

Scientist- D, 

SRO, Jaipur 

MoEF&CC, GOI 

Environment 

Expert, 

Department of 

Environment 

and Climate 

Change, 

Government of 

Rajasthan 

Regional Officer, 

Rajasthan State 

Pollution Control 

Board, Jaipur 

(North). 

 

 



भारत�सरकार
GOVERNMENT�OF�INDIA

पया	वरण,वन�एवं�जलवाय�ुप�रवत	न�म�ंालय
MINISTRY�OF�ENVIRONMENT,�FOREST�&�CLIMATE

CHANGE
�े�ीय�काया	लय,�गांधीनगर/उप��े�ीय�काया	लय,जयपुर�/Regional�Office,

Gandhinagar/(Sub-Regional�Office,�Jaipur)
���

�������������� ए�218&बी216��"अर�यभवन�",�झालानास�ंथािनक��े�,�जयपुर�-�३०२००४/�A-218&�B2-216,�“ARANYA
BHAWAN”�,Jhalana�Institutional�Area,�Jaipur-302004

दरूभाष/Tel�No:�0141-2713858,�2713786�Email:� iro.jaipur-mefcc@gov.in

Dated:16th�October,�2023�
To
The�Member�Secretary,
Rajasthan�State�Pollution�Control�Board,
4-Institutional�Area,�Jhalana�Doongri,
Jaipur�–�302004�
Sub:� Nomination� of� an� official� as� a� member� of� committee� constituted� by
Hon’ble�NGT�vide�order� dated� 25.09.2023� in� the�matter� of�O.A.�No.� 97/2022
(CZ);�Kamal�Tiwari�Vs.�Union�of�India�&�Ors.�-�reg.
Ref:�Letter�received�from�RPCB,�Rajasthan�dated�11.10.2023.
Sir,

With� reference� to� the� above� cited� subject,� and� captioned� letter� regarding
nomination� of� the� Officer� from� Ministry� of� Environment,� Forests� and� Climate
Change,�Government�of�India�in�O.A.�No.�97/2022�(CZ);�Kamal�Tiwari�Vs.�Union�of
India�&�Ors.,� this� is� to� inform� that� the�undersigned�has�been�nominated�with� the
following�contact�details�(Mob:�9413845550;�email:�mahesdutt.purohit@gov.in)�for
the�said�committee.
2.���������This�issues�with�the�approval�of�the�Competent�authority.

Sincerely,
���������������������������������������������������������������������������������������������������������������������������������������
��������
�

(Er.�Mahesh�Dutt�Purohit)
Joint�Director/Scientist�‘D’

Ministry�of�Environment,�Forests�and�Climate�Change
SRO,�Jaipur

Copy�to:

1.� Smt.� Shruti� Rai� Bhardwaj,� Director/Scientist� ‘F’,� Monitoring� Cell,
MoEF&CC,�New�Delhi�–�For�information�please.
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Annexure-1



jktLFkku ljdkj
i;kZoj.k ,oa tyok;q ifjorZu foHkkx

Øekad %F.12(67)Env/2023-00610                        t;iqj] fnukad%&26-10-2023 
dk;kZy; vkns’k

ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky esa nk;j vks- ,- la[;k 97@2022] dey frokjh cuke
Hkkjr la?k ,oa vU; esa ikfjr vkns’k fnukad 25-09-2023 dh ikyuk esa funsZ’kkuqlkj ,rn~ }kjk fuEukuqlkj
izfrfuf/k;ksa dh lfefr dk xBu fd;k tkrk gS%& 
dze la[;k vf/kdkjh@foHkkx izfrfuf/k
1- vfrfjDr eq[; lfpo] i;kZoj.k ,oa

tyok;q ifjorZUk foHkkxA
Jh /khjt udjk] i;kZoj.kh; lykgdkj]
i;kZoj.k ,oa tyok;q ifjorZUk foHkkxA

2- iz/kku eq[; ou laj{kd ,oa eq[;
oU;tho izfrikyd] ou foHkkxA

Jh laxzke flag dfV;kj] miou laj{kd]
oU;tho ¼fpfM;k?kj½ t;iqjA

3- jktLFkku jkT; iznw"k.k fu;a=.k eaMyA {ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k
eaMy] t;iqj ¼mRrj½A

mDr lfefr ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk fn;s x;s vkns’k ds dze esa ekSds ¼lkbV½
ij tkdj vfrdze.kksa dk fo’kys"k.k dj mipkjkRed dk;Zokgh djsxh rFkk ekSds ij ;fn vfrdze.k ik;k
tkrk gS rks i;kZoj.kh; eqvkots dk vkadyu dsUnzh; iznw"k.k fu;a=.k eaMy ¼CPCB½ }kjk fu/kkZfjr fu;eksa
,oa ekinaMks ds vuqlkj djsxhA 

       mDr vkns’k l{ke Lrj ls vuqeksfnr gSA                                   
¼eksukyh lsu½

 funs'kd ,oa la;qDr 'kklu lfpo
 izfrfyfi fuEufyf[kr dks lwpukFkZ ,oa vko';d dk;Zokgh gsrq izsf"kr gS%&

1- mi lfpo] vfrfjDr eq[; lfpo i;kZoj.k ,oa tyok;q ifjorZu foHkkx] t;iqjA 
2- iz/kku eq[; ou laj{kd ,oa eq[; oU;tho izfrikyd] ou foHkkx] t;iqjA
3- lnL; lfpo] jktLFkku jkT; iznw"k.k fu;a=.k eaMy] t;iqjA 
4- Jh ’kks;c glu] vf/koDrk] ekuuh; us’kuy xzhu fVªC;wuy] HkksikyA  
5- Jh laxzke flag dfV;kj] miou laj{kd] oU;tho ¼fpfM;k?kj½ t;iqj dks izsf"kr dj funZs’kkuqlkj

ys[k gS fd ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk iznRr vkns’k fnukad 25-09-2023 dh
ikyuk esa vfxze vko’;d dk;Zokgh iw.kZ djkosA 

6- {ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k eaMy] t;iqj ¼mRrj½ dks  uksMy vf/kdkjh
fu;qDr dj funsZf’kr fd;k tkrk gS fd ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk iznRr vkns’k
fnukad 25-09-2023 dh ikyuk esa dh xbZ dk;Zokgh ls ekuuh; us’kuy xzhu fVªC;wuy }kjk ikyuk
fjiksVZ pkgs tkus ij izLrqr djus ij dk;Zokgh djkosaA  

7- Jh /khjt udjk] i;kZoj.kh; lykgdkj] i;kZoj.k ,o a tyok;q ifjorZUk foHkkx dks izsf"kr dj
funZs’kkuqlkj ys[k  gS  fd ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk  iznRr vkns’k  fnukad
25-09-2023 dh ikyuk esa vfxze vko’;d dk;Zokgh iw.kZ djkosA

8- jf{kr i=koyhA

                                                       funs'kd ,oa la;qDRk 'kklu lfpo

RajKaj Ref 
4969004
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